aged 55 years W/o Sukhlal 113 Pratap Purs -y

2.  Omwati aged about 30 years (Caste Khangar) R/o Pratap

. oo o s« Appheants
By Advocate: Shri R.K. Nigam
Versus

1. Union of India through the General Manager, N.C. Rly.
Allahabad.

2. Divisional Railway Manager, N. C. Rly. Jhansi.
i o diew e - Respondents
By Advocate: Shri P.N. Rai.

ORDER

(DELIVERED BY: Mrs. Manjulika Gautam - MEMBER-A)

Heard Sri R.K. Nigam, learned counsel for the applicants and

Sri P.N. Rai, learned counsel for the respondents.

2.  Learned counsel for the applicant§ stated that the case of the

app]icant’ has been almost decided vide orders of C.P.O., Mumbai J \h t‘ﬂé
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10,000 /- from a tyrant money lender, who-has given a suitable job- \ | |

dated 10.04.2000,

-_in the Railway and he even took away her pension book, g“t = j QJ/J*«
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after demise of Sulchtal. Thereafter, it has rightly been stated by

that at the time of death of Sukhlal she was not dependent upon

him, but she has alleged that she is having three children from her

- lr__—-.-_-_ - - - - Ll
husband. In view of the above, no mtervcnﬂtnmredm_tms
matter.

4. In view of the above, the OA is, accordingly, dismissed. No

order as to costs.

Member (A)

/s.v./-
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